
OPEN COURT 

CENTRAL All"I INISTRAT IVE TRIBUNAL 
ALLAH ABAD BE NCH : ALLAH ABAD 

CIVIL MISC.CONTEMPT APPLICATION N0.1~6 OF 2003 

IN 
ORIGINAL APPLICATION/DIARY N0.4605 OF 2002 
ALLAHABAD THIS THE 30th DAY OF OCTOBER,2003 

HON'BL.£ MAJ GEN K.K. SRIVASTAVA,MEMBER-A 
~ON'8LE MR. A. K. BHATNAGAR1MEM8,E,,R-J ~~ 

1. R.A. Patel, Junimr Telecom Officer. 

2. Ram Swaroop, Line Man. 

3. Meua Lal, Telecom Technical Assistant. 

4. Kamlesh Kumar Mishra, ffegular Mazdoor. 

s.. Rsn Sahivan Patel, Regular Mazdoar. 

6. Shanker Lal, Regular Mazdoor. 

All posted at Telephone Exchange Saroan, 
District-Allahabad. 

7. -lndrajeet, Ph·one Mechanic. 

a. Awadh Rao, Phone Mechanic. 

9. Hansh Chandra, Phone Mechanic. 

10. Baladeen, Regular Ma~doar. 

11. Radha Devi, Regular Mazdoar. 

12-. Anoop Kumar, Regular Mazdoar. 

All posted at Karchhana Telephone Exchange, 

~-..;;._-----~Dis tr ict-""'A 11-aR-ab-ad-. -- ~- 
___ .;..._ 

13. Raja Ram, Phone Mechanic, 

Posted as Jasra Exchange, District Allahabad. 

14. a.a. Singh, Junior Telecom Officer. 

15. Madho Prasad, Phone Mecaanic Posted at Ghoorpur, 

Telephone Exchange, Allahabad. 

•••••••••••••••••••••Applicants 

( By Advocate Shri R.s. Singh) 
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1. Sri Prithvipal Singh, 
CMD, Bharat Sancher Nigam Ltd., 
New Oelh i. 

2. Sri V.K. Shukla, 
Chief General Manager, U.P. at Lucknow • 

•••••••••••••• Respondents 

( By Advocate--------------) 

_o R D E R 

tl,ON'BLE MAJ GEN. K.~SRIVASTAVA,MEJlB.ER-A 

This Contempt Petition is filed against the officers of 

Bharat Sanchar Nigam Limited a newly constituted corporation. 

Since no notification under section 14(2) ha9t'been issued in 

respect of this newly constituted corporatian i.e., B.S.N.L. 
\...- 
th is Contempt Petitia n · is not maintainable before th is Tribunal. 

2. The legal position has been wall settled in this regard 

by the Judgments or Division Bench or Hon'ble Delhi High Court in 

Ram Gopal Verma Vs. U.O.I. and Ors A.I.s.L.J. 2002(1) 352 and 

Hon' ble Bombay High Court in s. s. N. L. Vs. A .R. Patil and Ors. etc 

2002 (3) ATJ 1. 

In view of the above the contempt petition is rejected 

as not maintainable with liberty to the applicant to approach the 

appropriate forum. 

Member-A 

/Neelam/ 


